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Hon*ble f«5r Justice S.K.Dhaon, Acting Chairman,^
Hon'bleMr B,N,Dhoundiyal# MemberCA)

ihri K^-S.Chaubey
3/0 Shri BalDev Chaubey
R/OK-290 Sector 9,
Vijay Nagar,
Ghaziabad, ,, ,, •• ,, Petitioner,

Shri Masihuzzaman
General Manager,
Northern Railway,
Head quar ters , Bar oda House,
New Delhi, Respond ent.

Jus t i 9e 3. Kf^Dh aon. Actf na Cha irnian( Orall

The affidavit of compliance shows that

the judgment dated 21,09,1993 has been substantially

complied with. Therefore, nothing survives in this

application. It is dismissed. Notice issued to

the respondent is discharged," No costs.
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Acting Chairman,


